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(By honme.wire Justice LoCo Srivo...v., VeCo,
The eppliceni vho welongs o -.=

‘:‘ _ \r.\; uiipunl“y wﬁp

sryiged on the post of Wetorran .7 Jreun 'DY Staff

by the C.G.H.S., Luckrow &nd his co-cicdeture hovirg
beer SponsStrad oy Enplcy~ent Exciiznge there U wag
regictercd on T0.%.0bs 3 dlsc™ onoe hic cduties ce

Gursing Attenrcent ard Fesn veelfo “ol ewl to Pleceud

=1 though the zpecinimunt letter tooee to PLoostoics
Nt browoopgEcel e Zoily lelLdao ST gelly T2

i acysrtisement wo2s is.uac Fo it rycrelicznt Lo ths
st ¢f durcipy A btenznle T eptiz nﬁ says that

ha v o worhlirg wibh vo wicis Lrliffeoticnoand in Toct

Las working es wirsing Atbtesut o wnd Yol enparliencs 2

gne yenr, Ho vas regloverso .itihh Erployment btxehunge

being S.C. cancidete «nd tTris 0TS NE KOV 86 an
appliceticn for the saha port. ilc ves called for an
intervicu. sAcgordinc to -i vo e 1ling clerk of
Seeup 'D0 ponty i.e, hurci-g ationdans ~cpzauvred t9
i cver ths steff of Trploy zrb bozhenge, Luc!incw

ened got the navos of hils Srothor in layv Shri Frem Singh
Rewat gon .7 Shri §.W; Chom¢ ,lffice Superintendent
and the brether in leo F S-ri Res Asrey Srivastavz,

Lob Agsictant, sent thr-u - Imsloy-ent £xchange which

could not send the neae of thz gplizznt even thougt
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it was ragistered with it, The then C.F.0. did not

2

scrutinise the saicd list After his ratirement in

Jure 1987, it was scrutinissd in the ysar 1986 and

pther rescponcenty llo.4 was aopointed end ths acclicant

was thrown out.

2. The appliwnt's services wars ‘esrminated and

that is why he has approached tha Trikbunal, Tho

rescondents have resistad the glaim of the a-rlicant
and they have stated that the applic-rt'c nase .as not
sponsorzd by the Employment Exerange vhich included the

rane of resrcondent de.4, T

hes besn tightly antended by the Learred Counsel for the
arplicant in the rojcinder affidavit “hat it coes not
include the peme cf revpondent wo.é crd even though

his pame was not ircluded in ths li.t; the sropointmsnt
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given to ria ns celr the conturnts, tte upnlicert ‘
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whic goined exyirisese end reglobs-e ! with Employnart

Exchange and cdirecled Lo the cegparl.gnt o

2 reruon who is sligizla end whenz oo
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Earloynunt Exchonge wie

Pis hamg hasbeen seat oy Lhe
it ves not olligotory For ths
hos + comes which had Lson sest Ly the E-oployrent

Exchange and though the raze 27 "2 rer-un wbosz nome

‘pas grterad in the Doploynent Exchiog2 and have directly

sp-lind end uere vorking in the cozzrtient. In case of

Uricn of India Y=, I, Har,opal 0.7 %. 1207, 3.C. Frge
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122/1287, the court had obssoived ot Savl. irstro
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regerding zcwers to Fill the nctifisd vrcencics Sy
cardidetes sponscred by Emglayr-nt Exel
»endatory for govasrnmznt carvants o0 ot bto olhlers,
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The obj - ct of act is not to restrict but to enlarge

tha *%{he. sc that the ewnlover get t-2 bsst and
tha most sfficient and to grovide &n ocoportunity to wvarke

hzving pleced for appointment, He act faeihe pleces

"
of obligation qﬁé the emplu>ar'notifiﬁﬁ’uacancies
that may occur to the Eatt, Cods for filling up tho

vacapcies,, In visw of tha clear pos.tion of ths main

aoplicant, the application ought to b. cunsidaerade -

3. As such in these ciroumstances, ths applicotion

deserves to be allowzd and appointmeni of respondent

lo.4 is quéshed. The respondents are directed to

consideré the case of the anplicant vic.-e-~vis other

persons for aypocintmert to ths szid post. However,

we make it clear that sl:hough the ac-cintment of

respondent No.4 hess bsan juashed, he c#n bz allouesd to

work so long as the fresh smslection dco: not take

place or hs csn bz adjustec ageirt tie usid post,

Let the fresh selecticn taks place wuithin 3 months

cf the dete of the communic-ticn of thic order. ae

ordor &¢ tc be coats,
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